CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE BENCH
X R EEER

‘ CommerOLal Complex(BDm)
o : Indiranagar
) fangalors -~ 560 038

Dated | 2 1 APR 1989

REVIEW 20
IN APPLICW%&"W‘." PG B /s
Wole NO (8) | .

Rpplicant 'RSSpondant_ﬁl)

The Regional Provident Fund =~ V/s Shri H.A., Krishna Murthy
T_Commissionor, Bangalore .
o]

1+ The Regional Provident Fund Commissioner
‘Bhavishyanidhi Bhavan'
No. B, Rajaram Mohan Roy Road
Bangalore - 560 025

‘2, Shri M, Vasudeva Rao
Central Govt. Stng Counsel
High Court Buildin?
Bangalore - 560 00

“Subject : SENDING COPIES OF ORDER ﬂ&SSED 8Y THE BENCH

Please find enclosed herswith a, copy qfeg%%/mmmﬁxﬂﬁﬁﬁﬁx
passad by tbis Tribunal in ths above saidéppllcatlon(s) 17-4-89

o étPUTY & STRAR z///)
A S (JuprciIaL) _
Encl s As above




CENTRAL ADMINISTRATIVE TRIBUNAL
‘BANGALORE

4

DATED THIS THE 17TH DAY OF APRIL, 1989

Present s :
Hon'ble Shri Justice K.S.Putteswamy ... Vice Chairman
Hon'ble:Shri P,Srinivasan , eee Member(A)

REVIEW APPLICATION NO, 20/1989

The Regional Provident Fund

Commissiener,

8, Raja Rammohan Roy Road,

BANGALORE=560025. eses Applicant

v (Shri M.vasudeva Rao,Advocate)
Shri H.R.Krishna Furthy,
- Chikkappaiah GCarden,

Nagasettyhalli,
BANGALORE=24, eoe Respondent

This application héving come up for hearing

today, Hon'ble Shri P.Srinivasan, Member(A), made the followings

ORDER

By this application, the respondents in application
No.1008/88 want us to review our ordyr dated 17-8-1988 dis~-
posing of that epplication. Shri M.Vasudeva éao, counsel
appaaring for the said respondents, has been heard.
2, As already mentioned, the order sought to be .
feviemed was passed on 17=-8-1988 and despatched to the
parties on 25-8-1988. The present application was filed
on 31=3-1989, It should have been filed within 30 days from
the date of the order i.e. on or before 16~9-1988., It is
thus dcléyed by over six monthe. The éaid respondents:
have filed an application for condonation of delay. The
ground -stated in this application for the delay is that
the Regional Provident Fund cOmmisgianer, whe was the
ne;p;;a;nt;gﬁ ih; original applipation had to consult his

superibr df%fgita before filing the review application.
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We find no merit in this ground for delay. The
respondents very well knew that a review application
had to be filed within 30 days from the date of order
and should have arranged their official procedure so

as to complete‘it by the expiry of that date, Merely
because their administrative procedures take’a long
tims, it cannot be said that they were justified in
filing this review application as much ae six months late,
3, While the application deserves to be rejected
as barred by limitetion, we have also looked into the
merits, and have heard Shri Vasudeva Rac thereon. Our
order which ie sought to be reviewed is a detailed one
and our conclusion has been supported by a long line of
reasoning. It was also dictated in open court in the
presence of all parties. \We, tharafore, find no merit
in the application for review,

4, In the result, the application.is dismissed

in limins.
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DaNo. 3’5774 /&%ZVA

SUPFEME COURT OF INDIA
NEW DELHI -

Dated _____ /&~ 7= e

The’ Registrar

Ce éo{mﬂ/ Ad mivistzopre. 7’5{5 Uw/

' o+ 8 gpageile re - | ,
PETITION _ FOR smeIAL‘Lg[AVE TO APP AL (CIVIL) NO . gféfg/4£¢
(Petition under Article 136 of the Constitution of India,
for Special Leave to Appeal to the Supreme Court from the
g‘tfldam.en%-and-order dated _ /7 = g_‘ A& of the High-Court

* T A—. 4/ (&l —— .
.-777’6 &9,0-;74/ ﬁaoif/qé%'f F(//} .:.{.Petltloner .
crmmy . Baon /oa}oae ersuS : _ '
Sir, H. /{’?3-7575/)57. /};1/;?;3 » .'...‘,‘.Respondent ‘
I am to infom you that the Peti on above'-mentioned i
for Spec1al LP}Ve to ADpeal to this Court waa/were filed on
behalf of the Petitioner above—named from the Judgment/Order

of the

of __3_5/11 1987

Yours faithfully,

for ADDITIj‘ NAL REGISTRAR: ~
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